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BEI.'ORI] THE NATIONAL COMPANY LAW TIIIBUNAL

IlITJMI'AI I]ENCH

CSA No. 2021230-232 lN CLT I MB/M A}IIZ0 I 7

the Companies (Compromises, Anangement and Amalgamations) Rules, 2016. lf

no response is rcceived by the Tribunal from the Registrar of Companies within 30

days of the date of receipt of the notice it will be presumed that the Income tax

Authority has no objection to the proposed Scheme as per Rule 8 ofthe Companies

(Compromiscs, Anangement and Amalgamations) Rules, 201 6.

13. The applicant company to lile aflidavit in the registry providing the dispatch of

notic€s upon shareholders and creditors and regulatory authorities as stated in

clause 10, I I & 12 and publication of notices in newspapers and to report to this

Tribunal that requirements regarding the issue of notices have been duly complied

with.

V. Nallasenapaahy (Metnber) (T) Kumaf (Member)BSV. Prakash (.D
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